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order to minimise the delays. Tech-
nical facilities at the New Inter-
national Terminal Complex at Bom-
bay airport are being augmented. At
Delhi airport, an engineering Sub-
Base is being set up in order to tackle
major rectifications so as to reduce
technical delays.

(b) Passengers are served refresh-
ments/meals keeping in view the
extent of delay and Hotel accommo-
dation is provided in case of major
delays. Passengers are also given
choice of transfer to other Carriers.

Modification of runway of Coimbatore
Airport

4335. SHRI ERA MOHAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question
No. 2466 on 6th March, 1981 regarding
operation of Boeing service from and
to Coimbatore and state:

(a) whether any progress has heen
made about modifying the runway in
Coimbatore airport for the landing of
Boeing Aircraft; and

(b) if not, the
delay?

reasons for the

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). The Gov-
ernment of Tamil Nadu has been
approached for acquisition of land for
the extension of runway at Coimbatore
airport.

Income-tax raids on arrack blending
and Bottling units in Tamil Nadu

4336. SHRI ERA MOHAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Income Tax
Department has conducted raids on
10 arrack blending and bottling units
in Tamil Nadu during the second week
of February, 1982;

(b) whether similar raids have
been conducted on the *“Karala
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Barons” who seem to have trade con-
nection with the above ten arrack
blending and bottling units; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
(¢). The Income-tax Department

carried out searches on 5th and 6th
February, 1982 of the factories and
residences in Tamil Nadu of the 10
licensees who were given licenses by
Government of Tamil Nadu for manu-
facture and supply of arrack to the
wholesalers. During these searches,
prima facie unaccounted cash of
rupees one lakh and lot of incrimi-
nating documents were seized. In
Kerala, a bank-locker in Cochin in
the name of a partner (and his wife
jointly) of one of the licensee-firm
was sealed under section 132(1) of
the Income-tax Act and kept under
prohibitory order. Further investiga-
tions have been undertaken [or tak-
ing appropriate action under the law.
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Impor{ of Foreign Make Trainer Air-
" craft/Gliders
4338. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether it is a fact that Gov-
ernment had taken a decision to
import foreign-make trainer aircraft
and trainer gliders in India for the
purpose of imparting training;

(b) is it a fact that some flying
clubs/flying institutions or gliding
clubs/gliding institutions have been
permitted by the D.G.C.A. Delhi to
import trainer aircraft or traintr
gliders; and

(c) if so, the make, model and type
of aircraft/gliders which had been
selected by Government and also the
names of flying institutions, gliding
clubs/institutions in India which had
been permitted by the D.G.C.A. to
import and the exact numbers of air-
craft and gliders that had been allow-
ed to the individual flying clubs/
institutions for the purpose of import?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) A foreign make air-
craft (but not glider) has been
selected for imparting training in the
flying clubs/institutions.

(b) It is a fact that D.G.C.A, has
recommended to the Government the
import of trainer aircraft and one
motorised glider by flying elubs/flying
institutions.





